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IK THE Ca:rRAL A;-.:ilMSrRATIVS rRlEUl.AL,ALLAHAEAL/ BENCH 
CIRCUIT EEKCH : LUCKIXW

Registration O.A^IO- 40B of 1990 (L)

Pooran Singh . . . .  Applicant

V e .

Union of India  & O t h e r s . . . .  Respondent^

H o n 'b le  -Mr.Justice U .C .Srivasteva,V .C -

Hon*ble M r.A .B« Gorthi, Menber(A)________

%

(By Hon.I'r . Jus^-ice U ,C.Srivastava,V.C<^

The ppplicnnt was appointed as Gatanan 

on 1 .1 1 .7 5  by D iv isio nal Railway .’ 'anagf-r in  the 

N .E .R a ilw ay  anc he was promoted in the yerr 1977 

as iratman in the Scale of Rs .210- 270/- . Thereafter 

the applicant was promotec^ to the post of Shuntrran in 

the yepr 1979 in the SFTre pay scale of R s .210-270/- 

which has been revised siofcsecuently as Rs .800-1150/- 

w . e . f .  1 . 1 . "^e. But according to the ap;>licant despite 

the revision of the grade he has not been given the 

benefit of revise© pay scale . In the year 1984 the

a~-plicant was sent for tra irirg  at the Regional 

Treiring  School .''uzaffsrnagar for acvence training  of

r

Cab^nnan/Shvntirg Jan adar and after qualifying  the 

e3<arination helc on 17th October, 1984 the app'^icant 

by  virtue of his seniority was promoted to the post 

of Shunting Jaracar in  the pay scale of Rs .1200-1800/- 

temporarily on of fic ia tin g  basj s in  the'^acancy which 

was formed on account of retirement ^f  one person. The 

promotion of the applicert was subject to the 

condition that the inctjmbents vdll be reverted as and 

when pem'arent posting orders are isfued against the
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above vacrncicf, v-hen seniors ui"'] te  availatle for

po sting . The applicant was allowed to continue on the

said post for abovt 4 years. The grievance of the

applicant is that he has been unnecessrrily reverted

withovt as&ef-£4ng any reason. Even though ro perrranei 

Hr
posting order vas issued in resjject'<of ’the^s*id  

vacancy ^jhich was held by the applicant, the junior 

to the applicant was proroted to the post of Shunting

Jamadar ard is s t ill  holdirg his promotional post .

i y

2 ,  The respondents have resisted  the clainj^f 

the applicent and stated that as a local arrangment 

the applicant was promoted and his promotion was pure] 

on ad-hoc bas s and he w ill be reverted as and ^hen 

genior nsn becdm^-avail able for the said posting .

Eut the promotion order was passed by the Junior 

O ff ic e r  who had no authority to grant such promotion* 

The authority competent to grant such promotion is  

the senior scale o ffic e r  i . e .  D iv isio nal Safety O ffice  

It  is  Et-ted that one m-ore 'xim.p was givei^o  the 

applicant to the ^ost of Shuntman G r .I  in the higher

^ay scale of R .95C-1500/- . It  appears that he had

passed the qualifying examdnetion, and for 4 years

he was to lerated . During this period other ^.ersons

who vere qualified  in  the examination were promoted.

V.’ith  the result the applicant became junior . The

responcents ha^ e stated that the p e t itio n er 's  promotic

to the post of Shunting Jamadar (Rs .1200-130?/-) wovlc

ai-oi.n^'"to supersession of his  s e n io r s ,. 

k
3. In  the Rejoinder a ffidav it  the applicant 

stated that at the time of prar otion only the app''ic** 

ant and one Shri Rar Sphai vere availabe for ^..romotior 

as the persons senior to the a^^yliC'nt were either 

holding the post of shunting Jamadar and other 

equivalent gosts and as such there was no supersession
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of his seriors .

4 . Accordingly this ap p H catio n  deserves to be

allowed and the reversion order dated 3 0 .1 1 .9 0  is 

quashed, and respondents are ci-ected to decide - the 

matter taking into co 'sideratior  all the pleas and 

benefits  of the ap^li^pnt w ithin  3 months from the 

date of conr uni ceti on of this judgment. The applicant 

?hall be entitled to f ile  a representation before the 

competent author-] ty w ithin  15 days from today, -o order 

as to co sts .

:(A)7S:-1erber (A) Vice-Chairran .

7th Koveir'i- ■ r, 1991 .Lucknow 

(sph)


